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BUSINESS OF THE HOUSE
Title: Regarding Government Business for the week commencing 6t December, 2004.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD): With your permission, Sir, | rise to announce that Government Business during the week commencing
Monday, the 6! of December, 2004, will consist of:-

1. Consideration of any item of Government Business carried over from today's Order Paper;
2. Discussing on the Statutory Resolution seeing disapproval of the following Ordinances and consideration
and passing of the Bills seeking to replace these Ordinances:-

(a) The Securities Laws (Amendment) Ordinance, 2004; and
(b) The Enforcement of Security Interest and Recovery of Debts Laws Ordinance, 2004;

3. Discussion and voting on the Supplementary Demands for Grants (Railways) for 2004-05 and
introduction, consideration and passing of the related Appropriation Bill;

4. Consideration and passing of the Payment of Wages (Amendment) Bill, 2004, as passed by Rajya Sabha;

5. Consideration and passing of the Displaced Persons Claims and Other Laws (Repeal) Bill, 2004, after it
has been passed by Rajya Sabha.
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SHRI ABDULLAKUTTY (CANNANORE): The following items may be included in the next week's agenda:-

i. Matter relating to a legislation regulating professional colleges run by private management, with particular
reference to admission and transparent fees structure.

i. Increasing incidents of violent attacks and intimidation of journalists in Kerala and measures required to protect
the dignity and institution in the Southern State.

Y. AR AT (I5uA) ¢ 31eme Heled, HUAT AN wrE @ s A frafafaa &1 far afEfaa s

(vw) <= & grfior el | deei & i 3 wdtea wrafiear § 9ng) gaEEEt g aes dreEell @ fharaae 9en dea ded Y 9
e Yo¥ B aia gy Wigd B IRnada bl @l At fasar syl

@) 3o & arier &= 7 AR @GRt & R & forg fadn srae &, adae frawt § gqema s qen @it wfder =t & A @
fermr gfaen Suerer | fgw.goa. ot gt O 9w wew o wedl @1 e # 99 8, oy Hur gt & e g ot o
qID Ja B

SHRI HANNAN MOLLAH (ULUBERIA): The following items may be included in the next week's agenda:-

i. The largest section of working people in our country are engaged in un-organised sectors. They do not get
proper wage, they have no proper hours to work, and they have no social security measures. Proper schemes
should be formulated and implemented immediately for their welfare.

i. The largest section of the rural working people is agricultural workers. They are in great distress due to
continuous fall in their working days. A comprehensive Central legislation is being demanded for the last four
decades. This is included in the National Common Minimum Programme and it should be brought, discussed
and passed in this Session so as to have a comprehensive Central legislation for the agricultural workers.
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MR. SPEAKER: Mr. Minister, would you like to respond?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD): Sir, we have noted down the issues raised and we will see what can be done.



